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The Hon'ble Mr.B.N. Dhoundiyal, Administrative Member

1. Whether Reporters of 1oqal»papers may be allowed
to see the Judgment? “124 .
2. -To be referred to the Reporters or not? N
‘ . . _ .
@ . -
. JUDGMENT

(of the Bench delivered by Hon’ble,'ﬁ
Shri P.K. Kartha, Vice Chairman(J))

The short point for conéideratiﬁn in this case
is whethef the widow of a deceased gésual léﬁourer isﬂ
entitled’td the benefit\of aﬁpointment on compéssionate'
grounds as enviéaged in the OM dated 30;06.;937 issued

) by the Depariment of Pers&hnel & Traiﬁiné.
- 2, - We have gone through thé records of the case
and have heard the learned éounéel of both parties.l The

husband of the applicant had worked as a casual labourer

in the office of the respondents from 22,02, 1980 to
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2@.09;1988. While on duty on thevfelephone pole,

he fell down accidentally and was seriously injured

on 29,09.1988, Thereafter, he was shifted to Safderjung
'Hospital, New Delni wheie he died on 5,10.1988 leaving
pehind his widew and three minor chiidren. The family of the

employee &~
jeceased . £ . was granted ex-gratis payment of . 5000/ -
and respondent No;S(fhe Divisional [lanager, Telecom
oradabad) recommenced appointmént of the epplicant as
[ . \

casual labourer/Grcup ‘DY pést on éompassionaﬁe grounds,
This was also recommended by respondent.No.z (The Chief
General Manager, Telecom,U;Pg GCircle, Lucknow)., However,
sne hes not been so appointeé. 5he has prafed that the
respondents be directed to. appoint her on compassionate
grounds against a sanctioned Group 'D' post if available
"and, if not, by creating a supernumersry post in

accordance with the dircctions of the Supreme Court in
. ) &
Sushma Gossain Vs, Union of India, 1989/300 468,

Se The respondents have stated in thelr counter-
affidavit that during the process of regularisstion, the
husﬁand of the applicant died, that the applicant had
‘been paid a sum of %.,75,727/= on account of compensation

_ under ﬁorkmént's Compensation Act, 1923 in 1981 and that
the case of the applicant is not covered by the scheme for

X
making compassionate appointment,
4, The-scheme for making cbmpassionaﬁe appointﬁent

\

has been made by the Government to provide the femily of
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/ immediate relief &—
the deceased Government servant/in deserving cases. A

casual labourer is not a Goverpment servant and he would
become as such only after his absorption in-a regular.
post., In ihe instant case;.the rQSpondents have stated
that they weré'ih the process of regularisation of the
husband of the applicant at the time of his death. There
is nothing on record to indicafe_that at the time of his
death, he had been rggularised in a Group DY post,
S5v In view of the-above, we ére of the opinion that
the applicant is not 1ega;ly entitléd to the relief scught
by her, This would not, however, ﬁrecluée the respondents
from oonsidéring_the engagement of the applicent as a
casual labourer in thelr office if any vécaqcy existé

. Y% _
having Tegard to the circumstances in which herf husband
died and the financial condition of the family of the
déceased,employee§ |

There will be no oxrder as to costs,
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